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TO BE PUSLISHED IN PART II - SECTION 3 - SUB.SECTION (ii)
OF THE GA4ullS OF INDI4A sXTKAOKDINARY

CENTKAL S0ARD OF DIKEGT TAXES
KOTIFI CATION
LN COME- TAX

New Delhi, the %th May, 1980.

) -

S.0. (E).- In exercise of the powers conferred

by Section 295 of the Income-tax Act, 19%1 (43 of 1961),
the Central Board of Direct Taxes hereby makes the
following rules further to amend the Income- tax Rules,
1%62, namel)ﬁ- |
1, (1) These rules ma.y be called the Income-tax
(Second 4mendment) Kules, 1980.
(2) They shall come intb force on the 1st day
of June, 1980, |
2 In rule 67 of the Income-tax Rules, 1962,
in sub-rule (2), in clause (i), after the
words "by the Central Gov ernment™, the
words "other than treasuwry bills" shall be
inserted, - |

L No, 3406/F, No.142(18)/78-TPL_/
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Sd/-
(S. N,SHENDE)
5 IChGTARY
CENThAL S0.ED OF DIKECT TAXES,




(2)

(1)

(ii)

(i1 1)

(iv)

Rule 67(2) of the Income-tax R
pPrior to its amendment by the
_(_f._s_ggm___w_n_m__@_gpt) Rules, 1980

ules, 1962
Income-tax

2.

| Rule 67(1) x x XX XXX XXXXXXXXXXxXX

The manner of investment referred to in

Sw-rule (1) ig the following, namely;-

in Government Securities
£3s defined in section 2
of the Public Deb Act,
1944 (18 of 1944)/cr eated
and issued by the Central _
Government;

in Government securities
/2s defined in section 2
of Public Debt Act, 1944
(18 of 1944)/ created and
issued by any State Gover-
nment; or in any other

‘negotiable secwrities, the

principal whereof and
interest whereon is fully
and wmconditionally guaran-
teed by the Central

.Government or any State -
Government;

in 7 year National Savings
Certificate (Second Issue
and Third Issue) or in any
accomt with the Post -
Office Savings Bank in
accordance with the Post
Office (Time Deposits)

Rul es, 1970;

in Central Government

- Special Deposit Scheme

not less than

D per cent- of >
the investible
moneys;

not less than
20 per cent.
of the investi-
ble moneys;

not exceeding 35
per cent,of the
investible moneys;

not exceeding

25 per cent.

of the investible
moneys,

4

Zxplanation: The manner of investment Specified
in this sub-rule shall apply to the aggregate amownt
of investible moneys with the fund in the previous ~
year . :
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